The Assam Gazette

S EINIRE

EXTRAORDINARY

AT IS A AIMS
PUBLISHED BY AUTHORITY

e ez e R e

a 115 -fras, “wfaqte, 6 (pragq, 1575, 15 ety, 1897 =%
Ne, 115 Dispur, Saturday, September 6, 1875, 15th Bhadra,
' 1897 (8. B. )

<%

.. GOVERNMENT OF ASSAM . . . .~
ORDERS BY THE GOVERNOR ~ -
LAW DEPARTMENT
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- " The 6th September 1975 « e A

No.LJL:168/75/9.—The “following Act of the Assam Leislative
Assembly which received the asseat of the Governor is hereby published
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for geaeral information—
ASSAM ACT VII OF 1975

(Received the assent of the Governor on the 5th September, 1975)

THE ASSAM CONTINGENCY l177‘UND (AMENDMENT)
Act 1975

An
Act

further toc amend the Assam Contingeney Fund Act, 1950

Preamble. Whereas it is expedient to amend the Assam Con-
tingency Fund Act, 1950, here-in-after called the princi-
pal Act ; .
It is hereby enacted in the Twentysixth year of the
Republic of India as follows :— 3
Sh‘;’;(;mc 1 (1) This Act may be called the Assam Contingency
Commence- F'Und (Amendment) Act, 1975, ;
ment. . d i 5
(2) It shall come into force at once and shall remain
valid upto 31st March, 1976. . S 4
Amendment 2. In the principal Act, to Section 3. the following
of Section 3

of Assam ActProViso shall be added :—
IX of 1950, #5sF® !
Provided that during the period of operation of the
Assam Contingency Fund (Amendment) Act, 1975, a fur-
ther sum of ten crores of rupees shal]l be paid from and
out of the Consolidated Fund of +he State of Assam into
the Contingency Fund of Assam.

The sums authorised to be paid and applied from
and out of the Consolidated Fund of the State of Assam
by this Act shall be appropriated for the services and
purposes expressed in the Schedule  in relation to the
year ending on the 31st day of March, 1976 and shall be
re-transferred from the Contingency Fund to the Con-
solidated Fund of Assam on or before the 1st April, 1976.

Services and purposes by Sums not
Major Heads. - exceeding
= : @
769—Appropriation (o the : .
Contingency Fund, 1 Rs. 10,00,00,000.

Repeal and 3 (1) The Assam Contingency Fund (Amendment) . Asam
"8 Ordinance. 1975 is hereby repealed , o !
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(2) Notwithstanding such repeal, anything done or
any action taken under the Ordinance so repealed shall
be deemed to have been done or taken under this Act as
if this Act had commenced on the Nineteenth day of
May, 1975,

MD. SAADULLAH,
Joint Secretary to ths Govt, of Assam,
Law Department.
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